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J K. CEMENT WORKS

KAILASHNAGAR DISTT NIMAHERA DISTT
CHITTORGARH RAJASTHAN ;
J.K. CEMENT WORKS Appellant

| C.CEJAIPUR R:si)ondent
I am directed to transmit herewith a certified copy ot Final order No. 151 / % Excise  dated -4 23
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No.2, R.K.Puram, New Delhi-110066.
Principal Bench, New Delhi.

Excise Appeal No.3547/05

“[Arising out of Order-in-Appeal No.423(HKS)CE/JPR~11/05 dt.22.7.05
passed by the Commissioner(Appeals), Jaipur)

For approval and signature;
Hob'ble Mr. S.S.KANG, VICE PRESIDENT
Hon’ble Mr. RAKESH KUMAR, MEMBER TECHNICAL

1. Whether Press Reporters may be aliowed to see:
the Order for publication as per Rule 27 of the |
CESTAT (Procedure) Rules, 19827 I J

2. Whether it would be released under Rule 27 of :
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair
copy of the order?

4, Whether order is to be circulated to the

Department Authorities:
M/s. J.K.Cement Works Appellant
Versus
CCE, Jaipur Respondent
Appearance

Sh. K.K.Anand, Adv. For Appellant

Sh. C.S.Rajput, Authorised Departmental Representative(DR) For
Respondent

Coram: Hon'ble Mr. S.S.KANG, VICE PRESIDEN
Hon’ble Mr. RAKESH KUMAR, MEMBER TECHNICAL

Date of decision: 9.4.08
F 1,y a-t— Order No. ] ) [/ 0% £
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Per S.S.Kang:

Heard both sides. The appellant ‘ﬁled this appeal against the
impugned order whereby the benefit of input credit in respect of explosive
| used in mines was disallowed. We find that this issue is now settled in
favour of the assessee by the decision of the Hon’ble Supreme Court in the
case of Vikram Cement vs CCE as reported in 2006(194)ELT.3. The
Hon’ble Supreme Court held that the manufacturer of cement are entitled for
credit in respect of explosive used in mines. In view of the above dlecision,
the impugned order is set aside and the appeal is allowed. The appellants are

entitled to consequential relief, if any, in accordance with law.

Order dictated in the open Court.

(S.S.Kang)
Vice President

(Rakesh ls.urriar)
Member Technical




